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PRINCIPAL BENCH, NEW DE|

ON.
FNVIR()NM T IMPACT ASSESSME|
(Respondent No. 2)

in
Original Application No. 349/2024
Yashpal Singh

Versus

State of Uttarakhand & Ors.

Respondents

Affidavit of Shri Amulya Ratan
Sinha, aged about 68 years, /o Dr.
Brij Kishor Sinha presently posted
as Chairman, SEIAA, Paryavaran
Bhawan, I'T" Park, Dehradun.

Deponent
I, the above-named deponent does hereby solemnly affirm and state

on oath as under: -

1) That the deponent is presently posted as the Chairman, State

Impact Assessi Authority U and is
competent to sign and swear the instant affidavit. It is pertinent to
bring it on r

cord that the authority has been reconstituted by
‘\(:mcmmcnl of India vide notification no. CG-DL-1-06102022-

3

// 239372 dated 04.10.2022 and the deponent i

ubmitting the reply

SEIAA.

on the basis of records available in the office of
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2)  ‘That the contents of Paragraph No. 1 do not call for any reply

from the answering respondent.

3)  That the contents of paragraph no. 2 (a) to 2 (p) are admitted only
insofar as they are matter of record. Anything contrary thereto is
vehemently denied. However, it is pertinent to mention that M/s
Balaji Stonc Crusher, ic., respondent no. 6 was granted
environmental clearance by the answering respondent on
01.02.2024, which is already on record as Annexure 12 al page
10. 203 to the paper book filed by the applicant/petitioner.

4)  Itis pertinent to mention that as per Table G-3 : Final List of
Orange Category of Industrial Sectors of CPCB notification dated
07.03.2016, stone crushers were included in the orange category

at serial no. 64. The relevant portion is reproduced hereunder: -

Final | Org | Org [ W | W/ AlA ‘11 Wi | Revised | Remarks

Sl fnl m |12 2 A+ category

No. iS.N S.N‘ ; H |

o fo |

64. |73 [Sto |- |- |- |20 [20[- [50 |RO [Mainly air
ne | | | polluting. Air
cru | pollution
|she | | [score s
|ss || normalized

e | | 10 100

Eetayl Ld8E || |



3)

7

©)

That as a resull Min38§ of Linvironment, Forest & Climate
Change (MoEl'&CC) Doon Valley Notification dated 06.01.2020
amended the 1989 doon valley notification and the re-
classification of indusrics in to red, orange, green and white was
made applicable to Doon Vally Arca and there is provision that
industrics falling in orange catcgory in which stone crusher is also

arance from

included will have to obtain Environmental

LIAA. In this connection a copy of the Mol:F&CC notification
dated 06.01.2020 is being marked and filed as Annexure No. 1

to this affidavit.

That vide S.0. 2125(I%) dated 13.12.2007 the procedure w.r.t
Environmental Clearance (EC) mechanism for the orange
category of industries in the Doon Valley was laid down. As per
point number 2 of the said notification, all those projects which
fall under the Orange Category as per CPCB shall be considered
by the State Level Environment Impact Assessment Authority
(SEIAA) for the grant of E.C. In this conncction a copy of
notification dated 13.12.2007 is being marked and filed as

Annexare No. 2 to this affidavit.

“That the deponent is a responsible Government servant having the
highest regard for the Hon’ble Tribunal and orders passed by
them. The deponent has always made his sincerest efforts to carry
out the orders passed by this Hon’ble Tribunal in its letter and

spirit and shall continue to do so in the future.

’\,(’qw"‘i
Deponent
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I, Amulya Ratan Sinha, do hereby solemnly affirm and verify on

Verification: - 387

oath that the contents of the above affidavit in paragraph nos. 1(p), 2,
5(p) and 7 arc true to my personal knowledge and those in paragraph
nos. 1(p), 3, 4, 5(p) and 6 are based on the perusal of records. Nothing
material has been concealed and no partof it is untrue. So help me God.
\ Sl

Deponent

1, Deepak Dobhal, Advocate, do hereby identify Amulya Ratan Sinha
from his Aadhar Card No. 5029 0760 5399 who has produced the

records of the case before me and I am satisfied that he is the same

person as alleged.
e
Decpak Dobhal
Advocate
UK 13172024
Solemaly affirmed before me on this9( day of November, 2024 at
Dehradun at about|. %0 AM/PM by the deponent who has. been
identified by the aforesaid person.
1 have satisfied myself by examining the deponent who understood the
contents of this affidavit.

‘The person has signed in my prescnce on the affidavit.

Notary

K. 1
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(A i-mve )] AR T - e 3

Rt et s e o, s, a0, e 8, oy (i), #ea 7.37. 102 (30,
T 1 eardt, 1989 F s A s oy
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANG

NOTIFICATION
New Delh, the 6ah January, 2020

vide woificaion umber $0. 102(E). dated the 15t February, 1989
Ministy of E
on location of industrics. mining operations and oher developmentl acivtis i the Doon Valley. bounded on the
North by Mussooric rde. in the North-Esst by Lesser Himalayan ranges, on the South-West by Shivalik ranges.
fiver Ganga in the South-Esst and river Yamuna in the North-West in ensowhife Uttar Pradesh (ow Utarskhand).
ecping inview the enviromnenal impact in the r
AND WHEREAS, i respect of the ssid noifesion certain dicetions have been issucd vide nolifcation
mumber 5.0, 43 (B) dated the 4" Juy, 2005 and 3.0, 2125 (E), dted the 13" Decermber, 2007,
AND WHEREAS,

(ereinafter refemed as

B290121 . dutd the 7 March, 2016;
AND WHEREAS, the Government of Utarakhand vide leter No. 122/D-3-19-13(04)2018, datd the 10°
April. 2019 requested the Ministry of Eavironmen, Forest and Climate Change for amendment in the said
notificaton:

AND WHEREAS, the Ministey of Environment, Foret and Climate Change has examined the request of
the Government of Uniarakhand,

AND WHEREAS, ther i 3 need (0 consolidate the smendments and the directions s sbove and also to

NOW THEREFORE, in excrcise ofthe powers confered by sub-section (1) sad clause (1) of sub-secton
(2) of secion 3 of the Eavironment (Protection) Act, 1986 read with subvrule (4) of Rule S of the Environment
(Protection) Rules. 1986, he Ceatzal Government hereby makes th following smendments in the sid notification

namely. -

In the said notiication, for clauses (1) (i, (i, (v), (v) and ANNEXURE, the following shal be
substitted, namely -

(i) Locationsiing of industrial units It s 10 be as per modified directions issued by the Central Polluton
Control Bowd (CPCB) ide leter No. B.290I YESS(CPAY2015-16, dated the 7 March, 2016 under section
181)B) of the Water (Prevention and Conirol of Pollution) Act, 1974 snd the Air (Prevetion and Control of
Polluon) Act. 1981 regarding harmonizaiion of clssi

categories and i may be smndd from tine 1 tim by the CPCB and the Minisiry of
Climate Change

Environment, Forest and

i Mining - Approval o the Union Minisiy of Enironm
saring any mning sctiviy

. Forest and Clinate Chinge must b obsined before

G Tou Mbiould s Tonwisin Developmen Pian (TOP), 10 be

Tourism anid duly sroved by th Uny

1 by the State Depariment of
W Climte Chnge

n Minite of Envisa

7 B
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y spproved by the Union Minitry of

Al

by the

per
Environment, Forest and Climate Change.
be prepared by the State

() Land Use - As pe
Forestand Climate Change.

‘Union Ministry of Envir

Nate:

@ Red categorics of industrcs shall no be permitted in Doon Valley:
i the Doon Valley shall be limited

® of fuel buming pe

by’ tonns pe day of Sulph a sy ol
it 1 % Suphuny

(© Siing of sl rcas sl b based o dhe presrbed criron nd wilh rior spprovl of
Competen Auhoriy:

@ Buising crnge cucgoris indstis, which re now i th red categorin of indtries shll b

continued, howerer, no expansion shall be allowed.”.
[F. No. 25/62012-E52)

DR. SATISH C. GARKOTI. Scientist ‘G*

Note: Indis, Extraordinury, Part T, bsection

i vide number $.0. 102 (E),datd the 1" February, 1989,

ploated b Die oF PG Govermment o nds Prs. g R, Mayep - New Bl T o
and .

s by Camlr of Pl 10058 LY

-X%M
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Rules. 1985, imposing resti

TE OF INDIA: EXTRAORDINARY

i,
o et Jro——

oo Vally Unrakhand, excep has aetiviics which

by he Enviconment

i ey ¢ dvretled that """”‘"W)Amm u

pemnitedby
o onmentl mpacts, was ssued vide No. SO. 102(E)
daed the It February, 1989;

4. wheress, the said natification classified
s o hce cegorieg amel reen oange and
Tod and alo prescribed uidelines for permitting and
estictng industia units in Doon Valley Area;

And. wheress, industies falling i the orange
oy e regied to b sssed by e Plluon

clora ll proposals, Lo

folowingpocsdur
) Al thos et wich e o
et i e Enronacn e
tssvent ntcaion s ik s
s, 0 1533(E) dated the 14th September, 2006
il ollow the procece bid down ot
naifuion.
Al wich e ot covedndr
the EIA o

ot of Envionment nd Foressbfors mun;
o Objechon Cemfiate

And. wheteas, it was envisaged tha the poposals
Ao oprapendy cuegry shall follow the same
rocedur 3 i being olowed for he environment
e o st e e Ensonmint
mpact Assessment Notifcation, 994 st vide SO
G43(E) datedthe 4h ol 20057
wheress, the ssid_Environment Impac

Aurumenl otification isued vide $.0. 60(E) dted xhz

arange category shall be considered by the
State level Environmen! Impact Assessment
Auhority.

) Till such time a5 the State level

cramined b the Central Governmen, wibot
refertinghemtothe Apprasl Comiec,
s mecommenn ot b e olion
ConrolBowrd.

[No. 111013252005 AT}

27 Janwary
e aniet S0, 1S33(F) ded 41 Sepenber. 1006

i by 0 Vg Gt o

ang Publihed by the (vm-u o Pl D nwa o
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